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<L JUSTICE V. %, AGGARWAL . CHATRMAN
EOSHRT S5, A.SINGH.,  MEMBE® (A
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el K.D.Sharma

s/0 Late Shri Surald Bhan Sharma

Fio U-472, Prest Vihar
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(By Advocate: Shri S.KLGUpta)
Ve sits

LooGovt, of W.C.T. of Delhi
through Chief bSecretary
Delhi Sectt,

New Deihi,

2. The Secretary to the
Govt., of NCT., Delhi
Department of Fducation
0ld Secretariat
Deltd,
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3. Leputy Controller of Accounts
Govit., of NCT., Delhi
Old Secretariat
Delni. Ca Respondents

O.R.DE R (Oral)

Justice V.5, Aggarwal: -

Anplicant  had  superannuaterd aon 31012, 2000,
His claim is that during the course of service., he had
earned  one oromotion but was not granted the second
Financial upgradation. In  this regard, he fad
submitted fumber of representations, The last

s dated 1.3.2004.
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£ AL this stage, therefore, Caspondent Mo, 7
iz directed to take a decision on the Fepresentation
of the anolicant preferably within three months of fhe
recelint of fhe certified cony of the present order and
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already  bheen taken in thic regard, 1t should be
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